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Europe

finality

finality 

the ruling Congress Legislature led by the Chief

Minister Shiela Dikshit today marched down from the New Secretariat to

Parliament Street demanding passage of Delhi Statehood Bill during the

current session of Parliament.

Constitution 



chapters chapter Municipality chapter

Urban planning including town

planning, regulation of land use and construction of buildings, planning for

social and economic development, roads and bridges, water supply for

domestic, industrial and commercial purposes, public health, sanitation,

conservancy, solid waste management, fire services, urban forestry, slum

improvement, upgradation, provision of urban amenities 18 

constitution 

municipalities  

Illegally, unconstitutionally 

municipalities and Panchayats, 

Central Government is the most

corrupt Government 



Sir, I have a point of order. Sir, where the Central government

is concerned, we cannot pass any comment on the Central Government, sitting

here. So, I would request that this thing that the honourable Member has just

said that this is the most corrupt Government in fifty years should be deleted

from the proceedings.
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led to Jama Masjid attack - Police.
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hurry

appointment Central Government

at least constituency nurse



financial powers

Mayer-in-Council

unanimous resolution

intentions

timing

amendments

Mayor-in-Council constitution



Thank you
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from the day one

It should be very much clear

Identity



in-Toto

L.G. is also the Government in itself. L.G. is the Government. This is

not the Government

empowered



We are not

the state, we are Government by the Centre. Every policy of the Central

Government will be challenged here, should be challenged here, should be

criticized her that being the Chief Whip of the Opposition I want to say.

that can not be challenged.

Concurrent List

If the

Hon'ble  Chief Minister has to give any statement, she should give the

statement in the House, whether right or wrong, that is different thing.

being the opposition 

No, this is not in the competence of this Assembly,

competence 



She had to go there serveral times 

It is purposeless division I can say

opinion

protocol by rotation, you are also

the Member of Corporation, I am also the Member, 68 Member

partly wholly by rotation, he is the Member of

the Corporation 

Privileged House Member 

your

hounour 

Privileged House 



He is Mayour M.C.D. Deputy Meyor of MCD and he is

simply the Presiding Officer of MCD. According to Section of this Act 35,

36, 37. 38 Mayor and Deputy Mayor.

purposeless, fulfil,

of no purpose 



I will not go out of the subject

I respect him, I see off to his car

I always respect

Government of India,  executive

powers

Even the Commissioner cannot call the

MLA in his Chamber he

cannot call.



I have bycotted several times.

He never goes there, vice Chairman, DDA never goes, Principal Secretary

never goes, Finance Secretary never goes

He never reach there.



Chairman is none.

I agree with you. That is the mini House. Even the Chief Minister,

Minister, no body is above the House or the Mini House. How can they dare

not to attend the meeting of the House Committees? That’s why the Members

are not interested to go there, 

is it not the discurteous behaviour?

Hon'ble Chief

Minister and the Chief Secretary should give the direction even to each and

every Head of the Department, the MLAs should be given the full respect 

even Chief Secretary cannot call the MLA in his

Chamber. 



being the Chief Whip of the Opposition 



Privileged House humiliate

Thank you.
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Decentralization of powers

better administration

decentralization Local body governance 

decentralization



long-term policy

uncertainty

de-limitation it was better

This is a adhocism.

visualize

requirements 
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supersede

indirectly 



one of the best agencies E-governance
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successful
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she is the only lady

this is all

because of Chief Minister Shiela Dikshit Ji.



available

then, we have to pay for that also.

this is because
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Thank you very much Sir, We had a long discussion. The

only disappointment that we have felt is

If they wanted to welcome this and be a part of this, they should have whole-

heartedly welcome this, given suggestions that this is what improvements

we would like to see in future and if they thought that it was a wrong step by

the Government, then, they should have openly said yes, we don’t agree with

this, you can do what you like. Unfortunately, nothing like this happened due

to the philosophy of their party. They forgot that it was about eight time, Sir

that Delhi has become a truly metropolitan

city. Today, we have a population of about one crore seventy lakhs and for

one municipality may be represented by every nook and corner of this city

and one Commissioner to be able to handle this huge population and also

about ninety seven to ninety eight percent of the land mass of Delhi became

unviable and we also know, Sir, and I have been constantly sharing this with



the Assembly, the Government of India, my own party Members as well as

the Members of the Opposition that for the past ten years, we have been

trying to work out a solution, what do we do this huge municipality. We

come to a conclusion, there were suggestions that yes, it should be made into

five, there were suggestions that it should be made into seven, everyting was

discussed threadbare not only by us in the Government but also with all of

you there and, eventually, with the Government of India and they thought, all

of them thought that the most viable and most effective administration....

come into existence now. I have already said that it wasn’t that it was

somebody’s woman fancy. Many of my Members in the Opposition have

criticized myself and my Government that you had to run up to the Government

of India and that it was somewhat undignified for the people of Delhi that the

Government of Delhi has to run to the Home Ministry to get this through.

Sir, I have no problem where that is concerned.

right from the

beginning taking into account the 74th Amendment which brings power

nearer to the people, administration nearer to the people, making

administration more efficient and effective. we

were keen to do this. Please remember, we did not want to take any power

from the MCD, please, remember that. We have not tried to take any power



from the NDMC, we have not tried to take any power from the Cantonement

and not one of us sitting in this House including yourselves, I am sure, wants

to become a Corporator. Your MLAS, you can become MPs but, certainly

not, Corporators. So, our intentions are absolutely clean and clear.

please, you give it to

us but, no, you didn’t want  to give it to us. Eventually, the Lt. Governor

passed an order that the estates will have to go the Delhi Government. Why?

Because, the Corporation of Delhi is unable to fulfill its obligations, its duties

to the people of Delhi, to the development of Delhi and it is because of that

this is taking place. 

and I am

making a political statement right now and I think, if you have any conscience

in you, you will respect the Congress Government in this. We did not break-

up the MCD, we could have done it three years ago because

So, we wre conscious of this. We were sensitive



to this. We never said it, but every time we discussed it within our members

and the Cabinet, we always said that let us not do it now, let us wait for a time

when the elections are due so that a new Corporation system can come into

this city. That was the reason. it wasn’t dilly-dallying, it wasn’t going in front

and begging anybody. It was a logical thing and even when my High Command

which includes the Home Ministry as well as my own party High Command,

when they asked me why don’t you do it just now, my argument to them was,

if we do it right now, we will be accused of removing a party which is ruling

the MCD berfore its time expires. So, we start with a totally new slit when

you have your elections in March or April, whenever they happen.

interference

multiplicity

of authorities Multiplicity of

authorities IGPO

multiplicity multiplicity 



selfish motive

thank you very much for supporting it 

Metropolitan Corporation

No, they are thinking of it. They have got it like we had it in

our plan but we have implemented it. That’s all I have to say. If you say so,

you tell me about it, I am subject to correction. I have no problem. but, we

have taken a very very very major step forward not only to fulfill the dreams

of what the Congress has always stood by, that is the quality of opportunities

and this is the reason, this is the history of the Corporation. So, please,

This, we will not accept.

want to tell the

Members that an Expert Committee to draft a very comprehensive new

Municipal Act has already been constituted.



This Committee

which has been constituted as an administrative committee, it is not a legal

of a Constitutional Committee. Administrative Committee 

and we hope that by March-April, by the time you

have finished with your new results, this Committee would have finalized its

recommendations. They will, then, go to the Home Ministry or whatever and

the Act, where it needs to be changed, it will be changed. In the meantime, if

it takes time to change the Act, whatever is prevalent today, will be carried

on and the function... I would also like to just beg one thing understanding

from the honourable Members. Please, don’t expect that a magic wand will

be there. 

and for that, the credit goes to all of us. It

doesn’t go only to one individual or one Officer. Even the Municipal

Councilors, many of them, came to us and said that this is the right thing for

you to do. So, we have done it in the interest of better administration, for

more closer administration to the people of Delhi and above all, we have



done it so that Delhi gets better administered. 

Prof. V.K. Malhotra : That is totally wrong. Please, don’t make a wrong

statement here. Know that, Cabinet did’t do it.

 This was taken in April, 2004 by Mr. Jaswant Singh, the then

Finance Minister had also strongly backed the idea of opening up the retail

sector to foreign investment.

...Interruptions... Sir, this is not fair. 

Sir, I have one problem.



This opposition party which has been in the opposition for

the past 13 years, I want to only tell you one thing and I say this as a friend of

democracy, we must have a good opposition for democracy. We can’t say

that we are the best but you do not want to discuss and you very well forget

what you have said on paper. 

....Interruptions....

Prof. V.K. Malhotra : Totally wrong statement. We never did it.

....Interruptions....

Prof. V.K. Malhotra : I will quote Priyaranjandas Munshi in the

Parliament said, “It is anti-national” 

we will not do it. Priyaranjandas Munshi is on record.

He said FDI is anti-national and you are doing it....,

....Interruptions....

Sir, I want a minute.

Prof. V.K. Malhotra : I was in the Parliament. He never did it.



you sit down. You please sit down. 

....Interruptions....

Prof. V.K. Malhotra :



judiciously

what about our

amendments?





out of context



After the Section 38 of Principal Act “The Municipal Corporation Act,

1957” the following should be inserted :

“38A-All the executive powers should vest in the Mayor and the system

‘Mayor-in-Council’ should be enforced and amendment in the Act, whereever

necessary, should be done accordingly.”



typographical error



The powers of MCD mentioned in the Constitution of India which

were earlier withdrawn from MCD, should be returned to MCD and, as

such, the Principal Act should be ammended, wherever necessary, accord-

ingly.



Horticultural Division,




